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ORAL JUDGEMENT Dated: 7.9.1993
(PER: M.S.Deshpande, Vice Chairman).

The only order that we need make in the present
case is to ask the appellate aguthority to give a fresh
hearing to the applicant, since the contention of the
applicant is that meﬁé}y_for what is recorded as

unauthorised absence, the penalty is dis-proportionate,

24 The appellate order is set aside and the appellate
authority is directed to give personal hearing to the
applicant within two months from today and decide the
matter expeditiously, Liberty to the applicant to
approach the Tribunal if he feels aggrieved by the order
passed by the appellate authority.

3. With these directions the application is disposed
Of.
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